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CENTRAL AEMINISTRATIVE TRIBUNAL, JABALPUR BENCH. JABAIPUR
(CiRCUlf*sitting at bilaspur)

nrininal Application No;36l/2000

jabalpur. this the day of March, 2004

I-3DN*BLE SHRI M.P. SINGH, VICE CHAIRMAN
HoN'BLS SHRI MADAN MOHAN, MEl^IBER (J;

P.V.G.Namboodiri s/o late Govindan Namboodiri.
Aged about 64 years.
Retired Senior Goods Guard,
South Eastern Railway,
r/o LIG 18, sector-ll, ...Applicant
Shankar Nagar, Raipujs.

(By Advocate: Shri Vijay Tripathi for Sh. S.Paul)

-versus-

1. union of India through
Ministry of Railways,
(Railv;ay Board),
New Delhi.

The General Manager,
South Eastern Railway,
Garden Reach,
Calcutta •

3. The Divisional Railway Manager,
South Eastern Railway, ,
Bilaspur (Hp). •••Responaents

(By Advocate: Shri M.N.Banerjee)

ORDER

By Shri Madan Mohan, Member (J):

By filing the present o.A., the applicant has sought the

following main reliefs

i) to direct the respondents to release leave encashment
for 162 days, mileage allowance of 27380 kms.,
overtime of 394 hours and NDA for 68 units as shown
in Annexure A-6.

ii) to direct the respondents to pay the aforesaid
amount within a stirulated time as deemed fit by
this Tribunal.

iii) to direct the respondents to pay interest @ 15%
per annum on delayed payment till the date of
realisation.

2. The brief facts of the case are that the applicant was

appointed in the South Eastern Railway on 4.2.1962. He tvas

promoted as Goods Guard in the year 1970 at Raipur. while working

as such, he was put on the stand by stationduty to deal with
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pre-departure detention and other yard matters at the Raipur
Stores Depot Station w.e.f. 20,11.1990. He was asked to

perform the duty for ten hours a day. For the above mentioned

duties, the applicant became eligible for the payment of

waiting duty allowance @ 15 kms. per hour of the day in terms

of para 3.16 of Railway Board's letter dated 17,7.1981. He also

became eligible to be paid ether allowances such as over time

allowance, night duty allowance etc. as per rules.

2.1 The applicant was paid the aforesaid allowance from

22.11.1990 to 17.7.1991. However, thereafter he was not paid

allowances from 18.7.1991. when the applicant could not get the

relief, he filed an OA No. 64/95 before this Hon'ble Tribunal

which was decided by the Hon'ble Tribunal on 12.8.1997. It was

expected by the Tribunal that the South Eastern Railway, Bilaspur

will pass necessaryotders within two months from the^ate of

judgement. Pursuant to the above order, the respondents were

required to pay all dues but when the said dues were not paid

to the applicant, he filed CQP No. 34/98 which is still pending.

In the said CCP respondents took a stand that certain amounts

have been paid. Although the applicrnt's grievances were

redressed partially, all his grievances and settlement were not

settled. The applicant feels that in view of the limitation

directions given by the Tribunal in oA No. 64/95 he will riot

get the remaining dues in contenpt petition, hence he has filed

the present o.A. seeking the aforesaid reliefs.

3. Heard the learned counsel for the parties and have perused

the record end other relevant material available on record.

4. Learned counsel for the applicant argued that the applicant

has given the details of the reliefs claimed by him in the o.A.

i.e. leave encashment for 162 days; mileage allowance of 27380

kms.; overtime of 394 hours and nda for 68 units but the

respondents have not paid the same while they are legally bound

to accede to the genuine demand of the applicant.

5. In reply, the learned counsel for the respondents has
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14 avi4- htLa «ffl,rlier 64/95argued thafc t he applicant has earixer
f« the same Sal« »W<=b deeided hy the Irituml on
12.8.1997 and the dlreotiotB were complied with hy the
Administration Later on the applicant ftled a OCP Ho. 34/98
Whichwas decided on 18.4.2000 in which the Irihanal was satis
fied with the ccmpliance hy the respondents and the COP was
dischargedS Deapite the earlier claim, no new dalm Is produced
in OA HO. 301/200(12 Respondents do n« admit anything heyond
the reStofc Besides this, the respondents haws denied that the .
applicant was askedto work heyond ten hours duty for a day w.e.l«
20S11.1990S The applicant was asked to perform special duty
smstlmes as waiting duty for*ioh he was paid allcwance » 15 kms.
per hour in a day and other allowances like Overtime, Hlgbt Duty
allowance as per lulen He ftirther argued that the applicant
was also paid mileage, HDA, O.T.A. etc. heyond 1T.7.l99i; It
is further argued that the grfSvances of the applicant w ere
ftilly redressed hy paying the dues i.e. mileage, O.T.A. and
encashaent of leave etc. As per service rsbards, the applicant
had oiay 78 days l.A.P. at his credit which was certified hy
the associated accounts officer, Bilaspur!.: He was underwent
sick list from January, 1988 to August, 1993 on several occasions
intermittently but he never submitted his application for
commutation of side period into leave before his retirement. How
he is claiming again and again for the same amount while no
amount is due twards the respondents at all.

6. Buring the cmrse of aguments, learned counsel for the
respondents stated that if any amount is still reasonably due,
the applicant can file a detailed represertations before the
respondents and seek a personal hearing for redressal his
grievance, if any, sympathetically and if any amount is Jound
due towards the respohdents the sane shall he paid to him.
Learned counsel for the applicant agrees to the said suhm-
iasion of the reaponaenba*

7. IB view of the ahove fects and circomstanoes, we are
dlspssing of the present O.A. with a direction to the appli»nt
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to file a detailed representation of his grievances to the
respondents within a period of one month from the date of
receipt of a copy of this order and thereafter the respondents

shall consider the said representation within a period of

two months from the date of receipt of such representation

of the applicant and shall pass a speaking, detailed and

reasoned order affording a reasonable opportunity of hearing

to the applicant. In case any amount is reasondly found due

theiSame shall..be paid to the applicant by the respondents*

8, In the result, the o*A. is disposed of with the

above directions. No costs•

(MADAN I40HAN)
MEJfflER (J>

(M.P .SINGH)
VICE CHAIRMAN
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